FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
WARDEN SURGICAL COMPANY PRIVATE LIMITED (UNDER CIRP)
OPERATING AT PUNE, MAHARASHTRA - 411 016
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Name of the corporate debtor along with PAN/ WARDEN SURGICAL COMPANY
CINAEERP Ne. PRIVATE LIMITED
CIN: U24239MH1970PTC014516
2. | Address of the registered office 7/8,PAREL HOUSE,DR,BORGES
ROAD PAREL Mumbai MH 400012
IN
3. |URL of website http:/ /wardensurgical.com/
4. |Details of place where majority of fixed assets are  [Factory Office: 75/76, Jawahar Co-
located op. Industrial Estate, Kamothe, Navi
Mumbai - 410 209
5. |Installed capacity of main products/ services The company has only one segment of
revenue i.e. Manufacturer in Hospital
Equipments;
The installed capacity of main
products cannot be defined
6. |Quantity and value of main products/ services sold [Revenue:
in last financial year From sale of manufactured goods:
Rs. 1,86,81,208 /-
From resale of goods:
Rs. 1,74,60,933 /-
For further information, please email
wardencirp@gmail.com
7. |Number of employees/ workmen 23 employees
8. |Further details including last available financial [Flat No. 7, Indrayani, Ganesh Nagar,
statements (with Opp.Lekha Nagar, Agra Road, Nashik,
schedules) of two years, lists of creditors, relevant Maharashtra - 422 009
dates for subsequent events of the process are
available at:
9. |Eligibility for resolution applicants under section |[The detailed Invitation for Expression
25(2)(h) of the Code is available at: of Interest (Eol) mentioning eligibility
criteria can be sought by an email to:
wardencirp@gmail.com
10. | Last date for receipt of expression of interest 9th April, 2023
11. |Date of issue of provisional list of prospective|19t April, 2023
resolution applicants
12. |Last date for submission of objections to provisional | 24t April, 2023
list
13. | Process email ID to submit EOI wardencirp@gmail.com




FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
WARDEN SURGICAL COMPANY PRIVATE LIMITED (UNDER CIRP)
OPERATING AT PUNE, MAHARASHTRA - 411 016
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

Sd/-

Shashant Sudhakar Yeola

Resolution Professional

IBBI Registration No.: IBBI/IPA-001/1PP00310/2017-18/10574
Flat No. 7, Indrayani, Ganesh Nagar, Opp.Lekha Nagar,

Agra Road,Nashik,Maharashtra ,422009

For Warden Surgical Company Private Limited (Under CIRP)

Date: 25/03/2023
Place: Nashik



16

THE FREE PRESS JOURNAL MUMBAI | SATURDAY | MARCH 25, 2023

3% sife
ank of Maharashtral
A GOVT. OF INDIA UNDERTAKING
o aRar vw A

Borivali West Branch (0092)
Kailash Kutir, Plot B, Maharashtra Nagar,
Off L.T. Road, Borivali (W), Mumbai- 400 092
Tel No. 022-28903869/70/71
Emai Id:- bom92@mahabank.co.in
Head Office:- Lokmangal,1501,Shivaji Nagar,
Pune-5

AR04/Gold Loan/ $§§/2022-23 Date:-21/03/2023
AUCTION CUM FINAL REMINDER FOR GOLD LOAN ACCOUNTS
Date: 14/03/2023

Borivali West Branch

Smt Savali Sandeep Satam

Dear Sir/Madam,

Ref: Sub: GL No 60392717705 dated 24/08/2021 for Rs.2,00,000/-

Please refer to out letter No AR04/Gold Loan/ S$SS/2022-23 dated 10/02/2023

advising you to maintain adequate margin/regularize your captioned loan account.

In consideration / securing the subject credit facility you have executed the following

documents:

1. Demand Promissory Note dated 24/08/2021

2. Right of Set off letter dated 24/08/2021

3. Application dated 24/08/2021

4. Term Loan /Cash Credit Agreement and Pledge of Gold/ Silver/ Ornaments/
Articles dated 24/08/2021

Now there is due and payable by you to the bank under the credit / loan facility a sum

of Rs 205881/- inclusive of interest up to 13/03/2023. Despite repeated requests

you have failed and neglected to pay the said outstanding dues and interest thereof.

We hereby finally call upon you to pay to the bank the said sum of Rs. 205881/-

(interest upto 13/03/2023) with interest at 9.30% compounded quarterly/half yearly/

monthly/ from 14/03/2023 till payment OR arrange to pledge the extra gold ornament(s)

in consultation with the Branch within 7 days from the date of receipt hereof, failing

which the Bank will be constrained to sell the gold ornaments pledged by you with the

Bank by following due procedure and appropriate sale proceeds to your loan account

by conducting auction/inviting tender/quotations/private treaty on the dated and

place as mentioned hereunder.

Date of Auction: 28/03/2023

Place of Auction : Bank Of Maharashtra Borivali West

Sakinaka Branch:- 4 & 5 Town Centre,
Mittal Industrial Estate,Sakinaka,

do 3im asier

Andheri Kurla Road, Andheri (East),
Bank of Baroda  \jmbai - 400059
B Email : Sakina@bankofbaroda.com

Kindly call on the undersigned for further information, if any required.
Tel : 022-28508565

Yours faithfully,
Branch Manager,Borivali West Branch
POSSESSION NOTICE (for Immovable property only)
Whereas,The undersigned being the Authorized Officer of the Bank of Baroda
under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest (Second) Act, 2002 and in exercise of powers conferred under
Section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002
issued a Demand Notice dated 30.10.2021 Under Section 13 (2) of the said Act
calling upon the Borrower M/s. Ecokots Paper Products, M/s. Sorich Foils
Limited (Partner of M/s Ecokots Paper Products), Mr. Chandrahas Babu Kotian
(Partner and Guarantor M/s Ecokots Paper Products) M/s , Mrs. Priya
Chandrahas Kotian (Partner and Guarantor M/s Ecokots Paper Products) &
Mr. Prasanna Vittal Poojary (Guarantor) to repay the amount mentioned in the
notice being Rs.7,29,49,500.07/- + Unapplied Int. (Rupees Seven Crore Twenty
Nine Lakhs Forty Nine Thousand Five Hundred And Seven Paisa Only) as on
dated 28.10.2021 plus unapplied / unserviced Interest, within 60 days from the
date of receipt of the said notice.
The borrower and others mentioned hereinabove having failed to repay the
amount, notice is hereby given to the Borrower and others mentioned hereinabove
in particular and to the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers
conferred on him / her under Section 13 (4) of the said Act read with Rule 9 of the
said Rule on this 21st day of March of the year 2023.
The borrower and the others mentioned hereinabove in particular and the public in
general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Bank of Baroda for an amount of Borrower
M/s. Ecokots Paper Products, M/s. Sorich Foils Limited (Partner of M/s Ecokots
Paper Products), Mr. Chandrahas Babu Kotian (Partner and Guarantor M/s
Ecokots Paper Products) M/s , Mrs. Priya Chandrahas Kotian (Partner and
Guarantor M/s Ecokots Paper Products) & Mr. Prasanna Vittal Poojary. (Guarantor)
To repay the amount mentioned in the notice being Rs.7,29,49,500.07/- + Unapplied
Int. (Rupees Seven Crore Twenty Nine Lakhs Forty Nine Thousand Five
Hundred and Seven Paisa Only) as on dated 28.10.2021 and interest thereon.
The borrower’s attention is invited to sub-section (8) of Section 13 in respect of time
available to redeem the secured assets.
Description of the Inmovable Property:

1. Hypothecation of Stock and Book Debts.
2. Hypothecation of Plant & Machinery Present and Future.
3. Registered Mortgage of Factory Land & Building Survey No. 66/8/PAIKEE 1
Admeasuring About 6200 Sq Mt. Situated At Manda Village Umbergaon Taluka

Valsad District- 396 155.
Sd/-

Damanjeet Singh
Chief Manager, Sakinaka Branch
Authorised Officer, Bank of Baroda

Date:- 21.03.2023
Place:- Valsad

Dahanu Road Branch: Shop Nos. 51 to 55, First Floor,
Vaibhav Commercial Complex, Irani Road,

Dahanu Road (West), Tel.: 9175393226.

E-mail: DahanuRoad.MumbaiNorth @bankofindia.co.in

Bank of India [.\
Relationship beyond banking

POSSESSION NOTICE
Whereas,

The undersigned being the Authorized Officer of the Bank of India, Dahanu Road
Branch under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
Section 13 (12) read with rules (rule3) of the Security Interest (Enforcement) Rules,
2002, issued a demand notice dated 27-12-2022 calling upon the borrowers
Mr. Ramjeet Sukkhu Yadav to repay the amount mentioned in the notice being
Rs. 21.02 Lakhs (Rupees Twenty Lakhs Two Thousand) plus interest there on within
60 days from date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under Section 13(4) of the
said Act read with Rule 8 of the said Rules on this 21st day of March, 2023.

The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the
Bank of India Dahanu Road Branch for an amount Rs. 21.02 Lakhs (Rupees Twenty
Lakhs Two Thousand) as on 27-12-2022 plus interest & expenses thereon until
paymentsinfull.

The borrower’s attention is invited to provision of sub-section (8) of section 13 of the Act
inrespect of time available, to redeem the secured assets

TATA CAPITAL HOUSING FINANCE LTD.

Branch Address: Tata Capital Housing Finance Limited 4th Floor | A Building-

w

TATA

Lodha i Think Techno Complex off Pokhran Road 2 ,Behind TCS Yantra Park
Complex, Near Voltas HRD Centre| Thane West [400 607

Loan Account No: 9153050
“Notice is hereby given to the public in general and in particular to MR. PRASHANT
DESHPANDE (Borrower) and MRS. POONAM PRASHANT DESHPANDE MRS. VASANTI
SHANKARRAO DESHPANDE, (the Co-borrower (s) and Guarantor/ or their legal
heirs/representatives, that the Authorised Officer of TATA Capital Housing Finance Ltd.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
NANAI DAIRY PRIVATE LIMITED OPERATING IN MANUFACTURE
OF FOOD PRODUCTS AND BEVERAGES AT POYANJE, PANVEL
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor along with PAN/ CIN/ | Nanai Dairy Private Limited
LLPNo. CIN: U15209MH2009PTC189530

(TCHFL), by following due procedure under SARFAESI Act, has taken the Physical Possession
of the Immovable Property more particularly described in Schedule below, mortgaged with
TCHFL. Despite giving several notices the Borrower and Co-borrower have failed/ neglected to
remove inventory lying in the premises. Hence, vide this notice the borrower and co borrower are
given last chance to remove the inventory lying in the Immovable property within 07 days from
the date of publication of this notice, failing which the Authorised Officer shall proceed with
disposal of the inventory according to merit. The Authorised Officer and TCHFL shall not be held
responsible for the same.

Schedule of Property
Flat No 504 on the 5TH Floor, E Wing in the Building known as “Komal Apartment” situated at

Sagaon Nandivali Pada, Dombivali.

Sd/-

Authorised Officer

Place : Mumbai Tata Capital Housing Finance Limited

2. | Address of the registered office G-1,Avishkar Empress, K. W. Chitale Path, Behind
Portuguese Church, Dadar (w), Mumbai-400 028

URL of website Not Applicable
4. | Details of place where majority of fixed assets are [ Sudhanagar, At Post Poyanje, Taluka Panvel,
located District Raigad, Panvel - 410206

Installed capacity of main products/ services Can be sought by writing an email to RP

6. | Quantity and value of main products/ services sold | Canbe sought by writing an email to RP

inlastfinancial year

7. | Number of employees/ workmen 0

8. | Further details including last available financial | Can be soughtby writing an emailto RP
statements (with schedules) of two years, lists of
creditors, relevant dates for subsequent events of
the process are available at:

Description of immovable property

All the part and parcel of the property situated at Flat No. 405, 4th floor,
Jay Maa Apartment, constructed on NA land bearing Khata No. 2403
bearing Survey No. 112/1/P, 12/P, 13/P, 1/P,1/P,1/P2, Damruwadi,
at Village - Umbergaon, Dist. Valsad, Gujarat - 396171.

Owned by Mr. Ramjeet Sakkhu Yadav

Date: 21/03/2023 (Chief Manager)
Place: Dahanu Road Authorized Officer
Time: 01:50 pm Bank of India

T ¥ ﬁ Indian Bank

A SARERE ALLAHABAD

DOMBIVALI EAST BRANCH : Sudama Plaza, Manpada Road, Dombivli (E)-421201,
Dist. Thane, Maharashtra x Contact No. (0251) 02512801676 / 77

WHEREAS : The undersigned being the Authorized officer of the Indian Bank
under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act and in exercise of powers conferred under section 13(12)
read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand
Notice dated 09.01.2023 calling upon the borrowers (1) Mr. Samind Sudharkar
Jadhav (Borrower & Mortgager) & (2) Mrs. Priya Samind Jadh Ci ) to
repay the amount mentioned in the notice ¥ 19,84,118/- (Rs. Ninteen Lakhs Eighty
Four Thousand One Hundred Eighteen only) as on 09.01.2023 and the said
amount carries further interest at agreed rate from 08.1.2023 till date of repayment
within 60 days from the date of receipt of the said notice with further interest and
incidental charges w. e. f. 08.01.2023.
The borrowers having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him
under section 13(4) of the said Act read with rule 8 of the said rules, on this
23" day of March of the year 2023.
The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Indian Bank,Dombiveli East Branch for an amount of ¥ 19,84,118/-
(Rs. Ninteen Lakhs Eighty Four Thousand One Hundred Eighteen only) as
on 09.01.2023 and the said amount carries further interest at agreed rate from
08.01.2023 till date of repayment.
The borrower’s attention is invited to the provisions of sub-section (8) of section (13)
of the Act, in respect of the time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY:
Flat No. 406, 4" floor, Swaraj Residency, Near Shani Mandir, Bhopar Road,
Gate No. 3, Ekta Nagar, Opposite Shanti Niketan Complex, situated at Survey
No. 22, Hissa No. 9,Village Nandivli, Dombivali (East) - 421 204, Taluka :
Kalyan, District : Thane.

Sd/-
Date :23.02.2023 Authorised Officer,
Place: Dombivali, Dist. Thane For Indian Bank

POSSESSION NOTICE (For Immovable Property)
[IUnder Rule-8(1) of Security Interest (Enforcement) Rules, 20021

WITH YOU, RIGHT THROUGH

POSSESSION NOTICE

HOUSING DEVELOPMENT FINANCE CORPORATION LIMITED

Mumbai Branch: HDFC Spenta — CRM Dept, 2nd Floor, Next to HDFC Bank House, Mathuradas Mills Compund,

Senapati Bapat Marg, Lower Parel West, Mumbai - 400 013. Tel: 022-66113020.

Regd. Office: Ramon House, H.T. Parekh Marg, 169, Backbay Reclamation, Churchgate, Mumbai — 400 020.

CIN: L70100MH1977PLC019916. Website: www.hdfc.com

Whereas the Authorised Officer/s of Housing Development Finance Corporation Limited, under Securitisation And Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section13 (12) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of the said Act, calling upon the following borrower to pay the
amounts mentioned against their respective names together with interest thereon at the applicable rates as mentioned in the said notices, within
60 days from the date of the said Notice/s, incidental expenses, costs, charges etc till the date of payment and / or realisation.

Sr. |Name of Borrower (s) / Legal Heir(s) | Outstanding Date of Date & Type Description of Inmovable Property
No. | and Legal Representative(s) Dues Demand Notice | of Possession | (ies)/ Secured Asset (s)
1 |MR SHARMA RAJEEV Rs. 35,52,432/- | 21.03.2022 21.03.2023 FLAT NO. 203, FLOOR-2, YADNI
APARTMENT CHSL, WING-A, PLOT
As of 28-FEB- (PHYSICAL NO 2, VILLAGE SOPARA, LAXMIBEN
2022* POSSESSION) | CHEDDA NAGAR, NALASOPARA(W)
DIST PALGHAR 401303.

8 of the said Rules on the dates mentioned above.

Housing Development Finance Corporation Ltd.

Place: MUMBAI
Date: 24-MAR-2023

*with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realisation.

However, since the borrower mentioned hereinabove have failed to repay the amounts due, notice is hereby given to the borrower mentioned
hereinabove in particular and to the public in general that the Authorised Officer/s of HDFC have taken possession of the immovable property
(ies) / secured asset(s) described herein above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule

The borrower mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid Immovable
Property(ies) / Secured Asset(s) and any dealings with the said Immovable Property (ies) / Secured Asset(s) will be subject to the mortgage of

Borrower attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the secured asset/s.

Copies of the Panchnama drawn and Inventory made are available with the undersigned, and the said Borrower is requested to collect the
respective copy from the undersigned on any working day during normal office hours.

For Housing Development Finance Corporation Ltd.
S

Authorised Officer

b CFM Corporate Office:Unit No. 19-NE, 19th

. floor,The Ruby, Senapati Bapat Marg,Near
TumkTrusr  Asset Reconstruction Pvt. Ltd. | - Ryparel College,Dadar (West), Mumbai
I -400028

APPENDIX-IV-A [See proviso to rule 8(6)]

PUBLIC NOTICE FOR AUCTION CUM SALE

FEDERAL BANK

YOUR PERFEC ER

Loan Collection & Recovery Department - Mumbai Division
The Federal Bank Ltd. Loan Collection & Recovery Department -
Mumbai Division, 134, 13th Floor, Joly Maker Chamber I,
Nariman Point, Mumbai-400 021
E-mail : mumlcrd @federalbank.co.in,

Phone : 022-22022548 / 22028427
CIN: L65191KL1931PLC000368, Website : www.federalbank.co.in
POSSESSION NOTICE
Whereas the undersigned being the authorised officer of the Federal
Bank Ltd. under the Securitisation & Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (hereinafter
referred to as Act) and in exercise of powers conferred under section
13(12) of the said Act read with rule 3(1) of the Security Interest
(Enforcement) Rules, 2002 (hereinafter referred to as Rules) issued a
demand notice dated 16-12-2022 calling upon the borrowers (1) Mr.
Philipose Cherian, Son of Mr. Cherian Philip and 2) Mrs. Mini
Philipose, Wife of Mr. Philipose Cherian, both at Flat No. C/003
Ground Floor, Shreegan CHS, Plot No. 6, near Cosmos School, LBS
(SPS) Marg, Bhandup West, Mumbai, Maharashtra-400 078, to repay
the amount mentioned in the notice being Rs. 9,01,081.50
(Rupees Nine Lakhs One Thousand Eighty One and Paisa Fifty
only) together with interest and costs within 60 days from the

date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby
given to the borrower and the public in general that the undersigned
has taken possession of the property described herein below in
exercise of powers conferred on him under section 13(4) of the said
Act read with rule 8 of the said Rules on this 20th day of March of the
year 2023.
The borrower’s attention is invited to the provisions of section 13 (8) of
the Act, in respect of time available, to redeem the secured assets
(security properties).
The borrower in particular and public in general is hereby cautioned
not to deal with the property and any dealings with the property will be
subject to the charge of the Federal Bank Ltd. for an amount of Rs.
8,97,837.50 (Rupees Eight Lakhs Ninety Seven Thousand Eight
Hundred Thirty Seven and Paisa Fifty Only) as on 19/03/2023
together with further interest and cost/other charges thereon.
Description of the Security Property
All the piece and parcel of the Flat No. 003 admeasuring 33
Sq.Mtrs. (355 Sq.Ft.) built up area or thereabout on the Ground
Floor of C-Wing building known as Shreegan Co-Operative
Housing Society Ltd. at plot No. 6, SPS Marg, near Cosmos High
School, Bhandup (West), Mumbai-400 078 bearing C.T.S No. 373A
of Revenue Village Kanur/Kanjur, Taluka Kurla, MSD comprised in
Sy No. 104(pt)within the limits of Mumbai Suburban District,
Maharashtra State, within the Registration and Sub Registration
District of Kurla-4, bounded presently on East : Swami Samarth
Math, West : D-wing, North : Ganat CHS and South : Gahangiri
CHS.

For, The Federal Bank Limited
Assistant Vice President & Division Head
Loan Collection & Recovery Department - Mumbai Division)
(Authorised Officer under SARFAESI Act)
Date : 20/03/2023
Place : Bhandup

9. | Eligibility for resolution applicants under section
25(2)(h) of the Code is available at:

The eligibility criteria is mentioned in detailed
Invitation for Expression of Interest to submit
Resolution Plan(s) (“Invitation”) available with RP.

10. | Lastdate for receipt of expression of interest 9th April, 2023

11. | Date of issue of provisional list of prospective resolution
applicants

19th April, 2023

12. | Lastdate forsubmission of objections to provisionallist | 24th April, 2023

13. | Process email id to submit EOI

nanai.cirp@gmail.com

Note: No business activities of the Corporate Debtor are carried out for last several

years.
For Nanai Dairy Private Limited

Prakash Dattatraya Naringrekar
Resolution Professional
Regd. No. IBBI/IPA- 002/IP - N00270/2017 - 18/10783

Date: 25.03.2023 Regd. Address: 503 - A, Blue Diamond CHS Ltd,

Place: Mumbai  Chincholi Bunder, Link Road Junction, Malad West, Mumbai - 400064

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
WARDEN SURGICAL COMPANY IVATE LIMITED (UNDER CIRP)
UMBAI - 410 029
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

OPERATING AT NAVI

RELEVANT PARTICULARS

1. | Name of the corporate debtor along with| WARDEN SURGICAL COMPANY PRIVATE LIMITED
CIN CIN: U24239MH1970PTC014516

2. | Address of the registered office 7/8,PAREL HOUSE,DR,BORGES ROAD PAREL
Mumbai MH 400012 IN

3. | URL of website http://wardensurgical.com/

4. | Details of place where majority of fixed
assets are located

Factory Office: 75/76, Jawahar Co-op. Industrial Estate,
Kamothe, Navi Mumbai - 410 209

5. | Installed capacity of main products/
services

The company has only one segment of revenue i.e.
Manufacturer in Hospital Equipments; The installed
capacity of main products cannot be defined

6. ] Quantity and value of main products/
services sold in last financial year

Revenue:

From sale of manufactured goods: Rs. 1,86,81,208 /-
From resale of goods: Rs. 1,74,60,933 /-

For further information, please email
wardencirp@gmail.com

7. | Number of employees/ workmen 22 employees

8. | Further details including last available
financial statements (with schedules) of
two years, lists of creditors, relevant
dates for subsequent events of the
process are available at:

Flat No. 7, Indrayani, Ganesh Nagar, Opp.Lekha Nagar,
Agra Road, Nashik, Maharashtra - 422 009

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is

The detailed Invitation for Expression of Interest (Eol)
mentioning eligibility criteria can be sought by an email

available at: to: wardencirp@gmail.com
10.] Last date for receipt of expression of | 9th April, 2023
interest

.| Date of issue of provisional list of
prospective resolution applicants

19th April, 2023

N

.| Last date for submission of objections
to provisional list

24th April, 2023

13.] Process email ID to submit EOI wardencirp@gmail.com

Sd/-

Shashant Sudhakar Yeola

Resolution Professional

IBBI Registration No.: IBBI/IPA-001/IPP00310/2017-18/10574
Flat No. 7, Indrayani, Ganesh Nagar, Opp.Lekha Nagar,

Agra Road,Nashik,Maharashtra ,422009

Date: 25/03/2023 For Warden Surgical Company Private Limited (Under CIRP)

Place: Nashik

Notice is hereby given to the public in general and in particular to the Borrower (s) & Guarantor(s) that the below described immovable property mortgage to the secured creditor, the Possession of which has been
taken by the Authorised Officers of Muthoot Home Fin (1) Ltd, the Secured Creditor , will be sold through Public auction on ‘As Is Where Is Basis’, ‘As Is What Is Basis’ and ‘Whatever Is There Is Basis’ on 25-04-2023
along with future interest, cost, other expenses ill full realisation of outstanding dues etc; due to secured creditor.

Sr | Borrower(s)/ Co-Borrow- Demand Notice Date Reserve Price Earnest Money Description of the
No. er (s)/ Guarantor(s) / and Amount (RP) Deposit (EMD) Immovable property
Loan Account No. (10% of RP)
1 Amruth Mohanlal 19-Sep-18/Rs.1222730/- Rs.1038000/- Rs.103800/-(Rupees One | Flat No. 101, 1St Floor, Admeasuring 480 Sq. Fts., Area Known As "Sai Gandh
Gehloth / Sumitra (Rupees Twelve Lac Twenty | (Rupees Ten Lac Thirty | Lac Three Thousand Eight | Apartment", Situated At Survey No. 30/1, Plot No. 1 & 2, New Survey No. 30/1A,
Amruthilal Gehlothe / Two Thousand Seven Eight Thousand Only) Hundred Only) Plot No. 1,2, Village Bopele, Tal. Karjat, Dist. Raigad, Mharashtra-410101. More
002-00001310 Hundred Thirty Only) Particularly Mentioned In The Sale Deed Registered As Document With Sr. No.
314, Dated 07/01/2017 In The Office Of Joint Sub Registrar Karjat-2.
2 Anand Baburao Shinde 10-Oct-18/Rs.1545467/- | Rs.976125/-(Rupees Nine Rs.97612.5/-(Rupees | Flat No.203, 2Nd Floor, Adm. 570.Sq.Fts,Sai Gandh Apartment,Near Kalubai
| SHOBHA ANAND (Rupees Fifteen Lac Forty | Lac Seventy Six Thousand | Ninety Seven Thousand | Gaondevi Mandir, Kashele Road, S. No. 30/1A/1 & 30/1/A/2,Village Bhopale,
SHINDE / Five Thousand Four Hundred [ One Hundred Twenty Six Hundred Twelve and | Neral,Tal, Karjat, Raigad,Maharashtra-410101.More Particularly Sale Deed
002-00001350 Sixty Seven Only) Five Only) Fifty Paise) N0.2881/2016 Dated 09/12/2016 Before Sub-Registrar Office Karjat-2.
3 Abdul Qayyum Shah 26-Oct-18/Rs.1130229/- Rs.871312.5/-(Rupees Rs.87131.25/-(Rupees | Flat No.201,Adm. 345 Sq.Fts..2nd Floor,"C" Wing,Soham Residency,Surve
| Sabrunisha Abdul (Rupees Eleven Lac Thirty Eight Lac Seventy One Eighty Seven Thousand | No.78/13,Village-Kalher,Bhiwandi,Thane,Maharashtra-421302.More
Qayyum Shah / Thousand Two Hundred Thousand Three Hundred | One Hundred Thirty One | Particularly mentioned in Sale Deed No.5536/2016 Dated 07/11/2016 in the
002-00000896 Twenty Nine Only) Twelve and Fifty Paise) and Twenty Five Paise) | office of joint Sub Registrar Palghar.

4 Nitin Maruti Gaikar / 21-Jan-19 /Rs.1130617/- | Rs.744937.5/-(Rupees Rs.74493.75/-(Rupees | Flat No. 001, Ground Floor, admeasuring 435 sq. ft. Built-up area, in the
Maruti Goma Gaikar / | (Rupees Eleven Lac Thirty | Seven Lac Forty Four | Seventy Four Thousand | Building known as “Sai Gandh Apartment’, situated at Survey No. 30,
Pramila Nitin Gaikar / Thousand Six Hundred Thousand Nine Hundred |  Four Hundred Ninety | Hissa No. 1A1,1A2, Near Kalubai Gaondevi Temple, Kashele Road, Village

002-00001332 Seventeen Only) Thirty Seven and Fifty | Three and Seventy Five | Bopele, Tal. Karjat, Dist. Raigad — 410101, Maharshtra, More particularly
Paise) Paise) mentioned in the Sale Deed Registered as Document with Sr. No. 472/2017
Dated 18/02/2017 in the office of Joint Sub Registrar Karjat-2.
5 Shailesh Shantilal Patel | 28-Aug-19/Rs.1191628/- Rs.904250/-(Rupees Rs.90425/-(Rupees | Maan Apartment, B Wing,Flat No.204. Survey No. 1/1,, Plot No. 3, Village
I Harsha Shailesh Patel | (Rupees Eleven Lac Ninety | Nine Lac Four Thousand | Ninety Thousand Four | Maan, Taluka Palghar, Palghar, Maharashtra, 401501
1 002-00201934 One Thousand Six Hundred | Two Hundred Fifty Only) | Hundred Twenty Five
Twenty Eight Only) Only)
6 Navin Chinman Patel / | 01-Feb-20/Rs.1312153/- Rs.868000/-(Rupees Rs.86800/-(Rupees | Flat No.301, 3rd Floor, B wing, Maan Apartment , Village :Maan , Near
Neeta Avin Patel / (Rupees Thirteen Lac Eight Lac Sixty Eight Eighty Six Thousand | Indian Oil Petrol Pump, Maan, Boisar East , Palghar - 401501
002-00201921 Twelve Thousand One Thousand Only) Eight Hundred Only)
Hundred Fifty Three Only)
7 Sayalu Sayanna 22-Mar-19/Rs.1654929/- Rs.1550765/-(Rupees Rs.155076.5/-(Rupees | FlatNo. 001 Ground Floor, Adm.379.54.q.Fts A Wing, Rushikesh
Pusalelu / Anusaya (Rupees Sixteen Lac Fifteen Lac Fifty One Lac Fifty Five Residency Jai Mata Di Compound Thane, Maharashtra, More Particularly
Sayalu Pusalelu / Fifty Four Thousand Nine Thousand Seven Thousand Seventy Six | Mentioned in the Sale Deed No 5733 Dated 28.11.2016 registered at Sub-
002-00000917 Hundred Twenty Nine Only) | Hundred Sixty Five Only) and Fifty Paise) Registrar OfficeSub-Registrar Thane
8 Sunil Vishnupant 21-Jan-19/Rs.1415457/- | Rs.1113000/- (Rupees Rs.111300/-(Rupees | Flat No.102 3rd Floor, Malhar Sankul Adm.17.10Sq.Mts Super build-up
Barage / MANISHA (Rupees Fourteen Lac Eleven Lac Thirteen One Lac Eleven (Including Area of Balcony.2.18.Sq.Mts) Nangiwali Dargah Near Sunil Raj
SUNIL BARAGE / Fifteen Thousand Four Thousand Only) Thousand Three Hotel,Kolhapur-416001 having registered bearing Sale Deed No.5956/2017
009-00900560 Hundred Fifty Seven Only) Hundred Only) Dated16/102017 Sub-Registrar office Karveer-1 Kolhapur

1. The Auction is being held on ‘AS IS WHERE IS BASIS’, ‘AS IS WHAT IS BASIS’ AND ‘WHATEVER IS THERE IS BASIS’

2. The detailed terms and conditions of the auction sale are incorporated in the prescribed tender form, available at Corporate Office, Unit No. 19-NE, 19th floor, The Ruby, Senapati Bapat
Marg,Near Ruparel College,Dadar (West), Mumbai-400028/ Muthoot Homefin India Ltd, 2nd floor,Omkar Towers,C.S.No.1077,Rajaram Road, Bagal Chowk, Near ICICI Bank,Above Muthoot
Finance(Gold Loan Branch),Kolhapur-416001

3. Last Date of Submission of Sealed Bid/Offer in the prescribed tender forms along with EMD payable by way of Demand Draft in Favor of ‘Muthoot Homefin (India) Ltd". along with KYC is on
14-04-2023 till 4:00 PM at the Office address mentioned herein above. Tenders that are not filled up completely or tenders received beyond last date will be considered as invalid tender and
shall accordingly be rejected. No interest shall be paid on the EMD.

4. Date of Inspection of the Immovable Property is on 06-04-2023 between 1.00 P.M to 3.00 PM.

5. Date of Opening of the Bid/Offer Auction Date for Property is 25-04-2023 at the above mentioned Office address at 1:00 PM. by the Authorised Officer.

6. The MHIL C/O CFM-ARC shall not be responsible for payment of any outstanding statutory notice & Encumbrances / taxes arrears etc. if any & their Responsible to pay the sum would be that
of the Successful auction purchase. The Intending bidder should make their own independent inquiries regarding the Encumbrances Title of property & also inspect & satisfy themselves.

7. The Highest bidder shall be subject to approval of MHIL C/O CFM-ARC Ltd. Authorised Officer shall Reserve the right to accept all any of the offer /Bid so received without assign any reason
whatsoever. His decision shall be final and binding.

8. The Borrower(s)/Guarantor(s) are hereby given 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002 to pay the sum mentioned as above before the date of Auction failing which the
immovable property will be auctioned and balance, if any, will be recovered with interest and costs. If the Borrower pays the amount due to CFM-ARC, in full, before the date of sale, auction is
liable to be set aside.

For further details, contact the Authorised Officer, at the above mentioned Office address Contact Person - Rohit Brahmandande:8850733695 & Nishigandha Patil: 7774858118

Sd/-

(Authorized Officer & Chief Manager)

Place : Maharashtra CFM ASSET RECONSTRUCTION PVT. LTD

Date :25.03.2023 Acting as trustee of CFMARC Trust -1-2-3

gfera=1 3 ({7) Union Bank

YR IRBR PHTIHH A Government of India Undertaking

% 3= SRk 2T
Andhra Corporation

STRESSED ASSETS MANAGEMENT BRANCH : 104, Ground Floor, Bharat House, Mumbai Samachar
Marg, Fort, Mumbai-400 023, Maharashtra. « E-mail : samvmumbai@unionbankafindia.bank
SALE NOTICE FOR SALE OF IMMOVABLE / MOVABLE PROPERTY
30 days E-Auction Sale Notice for Sale of Inmovable / Movable Assets under the
Securitisation and Reconstruction of Financial Assets & Enforcement of Security Interest
Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rule, 2002
NOTICE of 30 days is hereby given to the public in general and in particular to the
Borrower(s) and Guarantor (s) that the below described immovable property mortgaged /
charged to the Secured Creditor, the constructive / POSSESSION of which has been taken
by the Authorized Officer of Union Bank of India (Secured creditor), will be sold on “As
is where is’} “As is what is" and “Whatever there is” on the dated mentioned below, for
recovery of dues as mentioned hereunder to Union Bank of India from the below mentioned
Borrower(s) & Guarantor(s). The Reserve Price and the Earnest Money Deposit are also

mentioned hereunder :-

X DATE &TIME OF E-AUCTION FOR PROPERTY : 26.04.2023 at 11,00 a. m. to 01.00 p. m. X

Amt. due :
%16,06,30,615.13
as per Demand
notices with further

Name of the Borrower, Co-Applicant & Guarantor:- 1. M/s.
Shilpi Flocking Pvt. Ltd. 2. Brijeshratap R. Singh (Borrower
& Guarantor); 3. Late Rangabahadur Singh & its Legal heirs
(Borrower & Guarantor); 4. Sureshpratap R. Singh (Borrower
& Guarantor); 5. Sanjay Rajaram Singh (Borrower); 6. M/s. |interest thereon, cost

Sumeet Property Developers Pvt. Ltd. & expenses.

Property No. 1 :- Amalgamated Residential Flat No. 1001 & 1002, 10" Floor, A
Wing, Sheth Residency Park, Old Karlekar Wad, Mulund (E), Mumbai, Admeasuring
1546.62 Sq. Ft. Carpet Area. »Boundaries Bounded By : *North : B Wing;
* South : Mahatma Phule; * East : Omkar Society; *West : Ekvira Society

= Reserve Price (In Crores) : ¥ 3.33 =Earnest money to be deposited
(In Crores) : 3 0.34

Property No. 2 :- Residential Flat No.1003, 10" Floor, A Wing, Sheth Residency
Park, Old Karlekar Wadi, Mulund (E), Mumbai, Admeasuring 667 Ft. Carpet Area.
»Boundaries Bounded By : *North : B Wing; *South : Mahatma Phule; *
East : Omkar Society; > West : Ekvira Society

= Reserve Price (In Crores) : ¥ 1.57 =Earnest money to be deposited
(In Crores) : X 0.16

Property No. 3 :- Non Agriculture Land bearing Survey No. 81, Hissa No. 6,
Survey No. 104, Hissa No. 1 & 2, Village : Pogaon, admeasuring 7043 sq. mtrs.
Taluka : Bhiwandi, Dist. Thane in the name of M/s Sumeet Property Developers
(1) Pvt. Ltd. »Boundaries Bounded By : >*North : Road; *South :Open  Plot;
x East : Open Plot; xWest : Open Plot.

=Reserve Price (In Crores) : ¥ 5.06 =Earnest money to be deposited
(In Crores) : T 0.51

Property No. 4 :- Non-Agricultural Industrial Land Situated at Land Bearing Survey
No. 155/A (Part) at Sapronde Village Off Wada Bhivandi Road, Taluka : Wada
admeasuring 24900 sq. mir. District : Thane. Owner : Mr. Brijesh Pratap Singh.
»Boundaries Bounded By : *North : Open Plot; * South : Dinkarpada Kondia
Road; *East : Open Plot; *xWest : Sapronde Village.

= Reserve Price (In Crores) : T 5.11 =Earnest money to be deposited
(In Crores) : ¥ 0.52

Property No. 5 :- Non-Agricultural Land bearing Survey No. 17, 25 & 99, Hissa No.
1A(PT), Village Pogaon, Off. Bhiwandi Nasik Highway, (Within Bhiwandi Nizampur
City Municipal Corporation), Bhiwandi, Dist. Thane. Admn. 3646 Sq. Mtr,, in the
name of M/s. Sumeet property Developers (l.) Pvi. Ltd. >Boundaries Bounded
By : xNorth : Road; > South : Open Plot; *East : Open Plot; *West : Open Plot.
=Reserve Price (In Crores) : ¥ 2.61 =Earnest money to be deposited
(In Crores) : 3 0.27

Property No. 6 :- Non-Agricultural Land at Survey No. 115, Plot No. 1 to 24 (Old
Survey No. 105, Hissa No. 1B, 4), Village, Antrat Tarfe Varadi, Taluka : Karjat,
Dist.Raigad adm. 10600 Sq. Mtrs. In the name of Mr. Brijesh Pratap Singh.
>»Boundaries Bounded By : *North : Neral Kashale Road; >* South : Open Plot;
*East : Open Plot; xWest : Open Plot.

= Reserve Price (In Crores) : ¥ 2.71 =Earnest money to be deposited
(In Crores) : 3 0.28

« Date of Demand Notice : 01.06.2018 + Date of Possession Notice : 04.03.2023

(Under Symbolic Possession)

For detailed terms and condition of the sale, Please refer to the link provided i. e.
https://www.ibapi.in OR www.mstcecommerce.com OR www.unionbankofindia.co.in

DATE OF INSPECTION OF ALL THE PROPERTY
ON 24* APRIL 2023 (With Prior Appointment)

For Registration & Login and Bidding Rules visit
https://www.mstcecommerce.com/auctionhome/ibapi/index.jsp

For Further Details Contact:
Mr. Sidhartha Mhade, Authorised Officer,

Mob. No. 8980518779 (During office Hours)

sd/-
Authorised Officer,
Union Bank of India

Date :21.03.2023
Place : Mumbai/ Thane, Maharashtra

IN THE COURT OF SMALL CAUSES AT MUMBAI
R.A.N. Application No., 13 of 2022
1. Shri Deepak Satramdas Bidichandani, Age 63 years, )
Indian Inhabitant, Occupation : Business. )
2. Shri Naresh Satramdas Bidichandani, Age 61 years, )
Indian Inhabitant, Occupation : Business, Both residing at )
58/1453, MIG, Adarsh Nagar, Worli, Mumbai - 400 025. )

... Applicants

Versus
Shri Indru Jiwantram Bidichandani, Age about 85 years, )
Indian Inhabitant, Occupation : Business, residing at )
504, Daffodils, 56, Pali Hills, Bandra (West), Mumbai - 400 050. )
... Respondent

To,

The Defendant (Respondent) abovenamed,

WHEREAS, the Applicant abovenamed has filed above R.A.N.
Application against the Respondent for fixation of standard rent
@Rs. 100/ and / or any other amount this Hon'ble Court thinks fit &
proper in respect of the suit premises viz. Room No. 58/1453, MIG,
Adarsh Nagar Society Worli, Mumbai - 400 025, and for such other and
furtherreliefs, as prayed in the Application.

You are hereby directed to file your Reply with list of documents within
30 days from the date of service of summons.

You are hereby warned to appear before the Hob'ble Judge Presiding in
Court Room No. 11, 4th Floor, Old Building, Court of Small Causes,
L. T. Marg, Mumbai - 400 002, in person or by authorized Pleader duly
instructed on the 06th April, 2023 at 2.45 p.m., to show cause against
the Application, failing wherein, the said Application will be heard and
determined Ex-parte.

You may obtain the copy of said Application from Court Room No. 11 of
this Court.

Given under seal of the Court, this 23rd day of January, 2023

Sd/- Additional Registrar

~.

TN
&/
TREE AUTHORITY

-PUBLIC NOTICE-

In accordance with the provision under section 8
(8) (C) of the Maharashtra (Urban Areas) Protection &
Preservation of Trees Act 1975 (As modified upto
January 2018) 04 proposal from 'D' ward, 01 proposal
from 'E' ward, in Zone-l, 03 proposal from 'G/NORTH'
ward, 02 proposal from 'G/SOUTH' ward, 01 proposal
from 'F/NORTH' ward in Zone-ll, Total 11 proposals
are received for getting approval of Tree Authority/
Municipal Commissioner, Chairman, Tree Authority for
removal of trees.

The information of the trees for cutting /
Transplanting in above mentioned proposals is
available on mcgm website - www.mcgm.gov.in - About
us ward/Department Department manuals Gardens
& Tree Authority 230 - Adv - 7 days - Z-I, Il

On account of pandemic covid-19, citizens are
requested to send the objections/suggestions on Email
- sg.gardens@mcgm.gov.in on or before Dt. 3/4/23
only instead of attending hearing personally on Dt.
3/4/23 Objections/suggestions received after this date
will not be entertained which may please may noted.
Supdt.of Gardens & Tree officer of the Tree Authority

Penguin Building, 2nd Floor, Veermata Jijabai

Bhosale Udyan, Dr. Ambedkar Road,
Byculla (E), Mumbai-400 027.
Tel. No. 23742162, Email - sg.gardens @ mcgm.gov.in

Sd/-
Supdt. of Gardens
PRO/3199/ADV/2022-23 & Tree Officer

Avoid Self Medication

BRIHANMUMBAI

MAHANAGARPALIKA
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TENDER NOTICE

Tenders are invited from reputed
contractors having minimum 10
years experience of carrying
outstructural repairs, plastering,
waterproofing, painting &
plumbing; for Repairs & Painting
of ST. PAUL CHURCH building at
205, Dr. Ambedkar Road, Dadar
East, Mumbai400014.

Tenders can be collected from M/s
Rehab Consultants Pvt. Ltd., 27,
Neelam Gulzar, Highway Service
Road, Off Andheri Sahar Road,
Near Jaisingh Business Centre,
Andheri East, Mumbai 400099, on
or before 31.03.2023 between
11 AM. to 5PM. on weekdays.
Tender prices will be Rs.1,500/- in
cashnonrefundable.
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